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File No: PFRDA/4/APY/62 15t December, 2016
To

The Chief Executive Officer
All APY Service Providers

Subject: Grievance redressal under APY -reg

Sir/ Madam,

As you may be aware, the Atal Pension Yojana (APY), is launched by Government of India and it is
administered by PFRDA under the NPS architecture. The APY comes within the ambit of Section
12(1)(b) of PFRDA Act and hence is governed by the relevant provisions of the PFRDA Act and the
Rules and Regulations framed there under including the PFRDA (Redressal of subscribers Grievances)
Regulations, 2015. A copy of the Regulations notified on 29t January 2016 is enclosed. As per the
Redressal of subscribers Grievances Regulations, the first port of call for any grievance is the
intermediary concern, i.e the Bank or the APY Service Provider through which the subscriber joined the

APY.

2. As per the Regulations, every grievance raised by the subscriber should be disposed-off within a
period of thirty days of its receipt and a final reply should be provided to the complainant, containing
details of resolution or disposal of the complaint, with the proper and justifiable reasons in writing.The
unresolved grievance can be escalated by the subscriber to NPS Trust who shall follow up with the

concerned intermediary for redressal of grievance (refer Regulation no. 6 and 10).

3. Grievances unresolved beyond 30 days after escalation to NPS Trust can be further escalatedto the
Ombudsman by the subscriber. The Ombudsman has the power to give directions or orders as
considered appropriate including compensation and interest up to sum of Rupees Ten lakhs. (refer

Regulation no. 25).



4. Further, every intermediary is required to draw up a detailed two level Grievance Redressal Policy
detailing the systems and procedures for receiving, registering and resolving of grievances within
definite timelines. The policy should also be submitted to PFRDA/NPS Trust and placed prominently
in public domain for the reference of the subscribers / grievant (refer Regulation no. 3 and Regulation

no. 4)

5. In view of the above, you are requested to ensure compliance to the PFRDA Act, and Rules and
Regulations made there under including the PFRDA (Redressal of subscribers Grievances) Regulations,
2015. The branches/ offices of your organization may also be advised to comply to the same.

Yours faithfully,

/‘”‘f b
(A. G. Das)

Chief General Manager

Copy to:
1. CEO, NPS Trust

2. GM, NPS Trust Deptt, PFRDA
3. Director (PR), DFS
4. CGM, Grievance Deptt. PFRDA



